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Mr. Prasanta Dutta, Addl. P.P., for the State

Mr. Prasanta Buragohain, Advocate, for the accused persons

J  U  D  G  M  E  N  T

1. The  factual  matrix  of  the  prosecution  case  in  a  constricted

compass is that on 17.1.2015 Musstt.  Ambia Begum lodged an ejahar

with the Officer-in-charge of  North  Lakhimpur Police Station alleging

that accused Md. Abdul Faruk married informant Musstt. Ambia Begum

about 3 years ago as per the Islamic rites and customs but after some

days of the marriage her husband on being instigated by his family

members  started  torturing  her  both  physically  and  mentally  on

demand of dowry and ousted her from his house on different occasions.

Accused Abdul Faruk demanded an amount of Rs. 1,50,000/- (Rupees

one lakh fifty thousand) from her and continued his torture and as such

her father gave an amount of Rs. 50,000/- (Rupees fifty thousand) to

accused Abdul Faruk by selling his cattle and by borrowing money from

others. But as her father could not give the remaining amount of Rs.

1,00,000/-  (Rupees  one  lakh)  so  since  14.01.2015  the  accused  had

severely assaulted her. On the night of 16.01.2015 accused Md. Abdul

Faruk, his father Md. Abdul Kadir, his mother Musstt. Halima Khatun,

his  step-mother  Musstt.  Rabia  Khatun  and  his  elder  sister  Musstt.

Rahila Khatun, in a group, in order to kill her, physically assaulted her

and on the following morning i.e. on 17.1.2015 they all again assaulted

her and threw her on the road in unconscious condition wherefrom her

father recovered her in critical condition. Hence, the case. 

2. The Officer-in-charge, North Lakhimpur Police Station, on receipt

of  the ejahar,  registered a case vide NLPS Case No.  62/2015 under

section 498-A/34 of the Indian Penal Code R/W section 3/4 of the Dowry

(Prohibition) Act and got the investigation into the case commenced.

During  the  course  of  investigation  accused  Md.  Abdul  Faruk  was

arrested and forwarded to the judicial  custody and subsequently he

was  allowed  to  go  on  bail.  On  the  other  hand,  accused  persons,

namely, Md. Abdul Kadir, Musstt. Halima Khatun, Musstt. Rabia Khatun

and Musstt.  Rahila Begum were granted bail  by the Hon'ble Gauhati
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High  Court.  The  investigating  officer,  after  completing  the

investigation,  submitted  charge-sheet  under  section  498-A  of  the

Indian  Penal  Code  R/W  section  3/4  of  the  Dowry  (Prohibition)  Act

against accused persons (1) Md. Abdul Faruk, (2) Md. Abdul Kadir, (3)

Musstt. Halima Khatun, (4) Musstt. Rabia Khatun and (5) Musstt. Rahila

Begum to stand trial in the Court. 

3. On receipt of the charge-sheet, cognizance of the offence under

section 498-A of the Indian Penal Code R/W section 3/4 of the Dowry

(Prohibition) Act were taken as per section 190(1)(b) of the Code of

Criminal  Procedure. Necessary copies were furnished to the accused

persons as per section 207 of  the Code of  Criminal  Procedure after

their appearance before the Court. After considering the materials on

record and hearing both the sides, charges under section 498-A of the

Indian Penal Code R/W section 3/4 of the Dowry (Prohibition) Act were

framed in writing against the accused persons. The charges were read

over and explained to the accused persons to which they pleaded not

guilty and claimed to be tried. 

4. During the trial,  the prosecution examined 8 (eight) witnesses

namely  Musstt.  Ambia  Begum  (PW-1)  (informant-cum-victim),  Dr.

Bhupen Saikia (PW-2), Md. Nurul Amin (PW-3), Md. Jainal Uddin (PW-4),

Md. Abdul Kalam (PW-5), Md. Nurul Hoque (PW-6), Md. Abdul Jalil (PW-

7) and Inspector Mahidhar Taye (PW-8) and exhibited 5 (five) document

(Shown in  the  Annexure  appended  below).  After  the  closure  of  the

prosecution  evidence  the  accused  persons  were  examined  under

section 313 of the Code of Criminal Procedure wherein they denied the

incriminating materials put to them from the evidence of the witnesses

and declined to adduce evidence in defence. Both the sides advanced

their respective arguments in this case.

POINT FOR DETERMINATION :

5. The point which is required to be determined for a just decision

of this case is as follows:

(a) Whether the accused person Md. Abdul Faruk, being the husband,

and other accused persons being the relative of informant-cum-victim
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Musstt. Ambia Begum, at village  Serab-Bhati,  under North Lakhimpur

Police  Station,  since  after  some days  of  her  marriage  with  accused

person  Md.  Abdul  Faruk,  subjected  her  to  cruelty  by  torturing  her

physically  and  mentally  on  demand of  cash  amount  as  dowry,  and

thereby committed an offence punishable u/s 498-A of the Indian Penal

Code R/W section 3/4 of the Dowry (Prohibition) Act ?

DISCUSSION, DECISION AND REASONS THEREFOR : 

6. At the very outset it is essential to have a brief resume of the

version  of  the  witnesses  in  order  to  marshal  the  evidence  in  right

perspective in tandem with the point for discussion.

7. PW-1 Musstt.  Ambia  Begum, informant-cum-victim,  has  stated

that accused Abdul Faruk married her on 14.05.2013 as per customs of

their religion and after marriage, she lived with the accused for about

two years.  At  the  time of  her  marriage  her  father  had  given some

household articles to her. She has further stated that for the initial two

months, she was peacefully living in the house of the accused persons.

But thereafter, accused Abdul Faruk started torturing her. He used to

assault  her  physically  and  to  demand  an  amount  of  Rs.  1,50,00/-

(rupees one lakh fifty thousand) from her, and her father gave a sum of

Rs. 50,000/- to him but after some days he again demanded a sum of

Rs. 1,00,000/- from her father. As she could not bring the demanded

sum of Rs. 1,00,000/-, the accused again assaulted her and drove her

out of his house and laid her on the road in unconscious state. The

villagers informed her parents about this occurrence and her parents

came and recovered her.  She has further stated that accused Abdul

Faruk  and  his  mother  (accused  Halima  Khatun)  also  assaulted  her.

Accused Abdul Faruk's step-mother (accused Rabia Begum) and sister

(accused Rahila Begum) used to incite/instigate accused Abdul Faruk

against her. After recovering her from the road, her parents took her to

their house. Thereafter, she lodged a case (Ext-1) against the accused

persons. She has further stated that during her stay in her husband's

house, her husband, his mother (accused Halima Khatun) and other

accused persons used to torture her.  Her husband used to come home

by  consuming  liquor  and  assaulted  her  kicking,  punching  and  by
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beating with stick and sandal. After she filed the case, the police came

and took her for her medical examination and produce her before the

Court for giving her statement. Ext-2 is her statement given before the

Court wherein Ext-2(1), Ext-2(2) and Ext-2(3) are her signatures. In her

cross-examination,  she  has  stated  that  at  about  9:00  AM  on

14.01.2015, she had left the house of her husband and since then she

never returned to her husband’s house. She had lodged the ejahar at

North  Lakhimpur Police  Station at  10:00 AM on 17.01.2015 but  the

occurrence took place on 14.01.2015. Johing Police Outpost will be at a

distance of about 3 kilometers from her father's house. According to

her, she lodged the FIR on the very same day she had come to her

parent's house. The police had taken her to the hospital for her medical

treatment. After about 2/3 months of their marriage her husband and

she had been living separately from in-laws. The marriage of accused

Rahila Khatun, the elder sister of her husband, had taken place before

her marriage. The matrimonial house of Rahila Khatun is at a walking

distance  from the  house  of  her  in-laws.  In  the  ejahar,  she  did  not

mention on which date her husband demanded Rs. 1,50,000/- (Rupees

one lakh fifty thousand) from her and on which date she had brought

Rs. 50,000/- (Rupees fifty thousand) from her father's house and given

it to her husband.  

8. PW-2  Dr.  Bhupen  Saikia,  Medical  Officer,  has  stated  that  he

examined Musstt.  Ambia Begum with history of alleged assault  with

stick on 16.01.2015 at 9:00 AM by her husband and on 17.01.2015 at

7:00 PM by her mother-in-law, father-in-law, sister-in-law and husband

and found (1) Bruise over left shoulder, size 2 cm x 6 cm. (2) Bruise

over left shoulder, size 2 cm x 4 cm. (3) Bruise over left arm, size 2 cm

x 3 cm (4) Bruise over back of chest (left), size 2½ cm x 7 cm, (5)

Bruise over back of chest (right), size 1 ½ cm x 8 cm (6) Bruise over

lateral aspect of left thigh, size 2 ½ cm x 3 cm and (7) Bruise over right

buttock, size 2 ½ cm x 3 cm. He has further stated that the above

injuries were simple in nature and caused by blunt weapon and few

were  fresh  and few were  more  than  24 hours  and the  patient  was

discharged with treatment. Ext-3 is the injury certificate wherein Ext-

3(1) is his signature. In his cross-examination, he has stated that the

injuries as mentioned above could not be caused during a scuffle. But
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such injuries may be caused by hitting with a stick.  The victim had

stated the history to him.

9. PW-3 Md. Nurul Amin, maternal uncle of accused Abdul Faruk,

has stated that for one year after the marriage of Ambia Begum with

accused Abdul Faruk she lived peacefully and thereafter both of them

quarreled with each other and at present Ambia Begum is not staying

with accused Abdul Faruk. As he used to assault the informant, so she

filed this case against him. The informant was assaulted by bamboo

stick. Knowing this fact, the parents of Ambia came to her matrimonial

house and took her away to their house. In his cross-examination, he

has stated that he could not say for what reason the quarrel took place

between Ambia and the accused. As there was quarrel between Ambia

and the accused so her parents took away her from there.

10. PW-4 Md. Jainal Uddin, an independent witness, has stated that

the informant Ambia Begum and Abdul Faruk got married about 4/5

years  ago as  per  Muslim rites  and customs.  After  the  marriage  for

about 1½ years both of them lived peacefully and thereafter quarrel

used to take place between them and one day while he was going by

pulling  his  'Thela'  (pull-cart)  he  saw  that  both  of  them  had  been

quarreling  with  each  other  and   accused  Abdul  Faruk  physically

assaulting Ambia and at present, she is staying in her father’s house. In

his cross-examination, he has stated that  he could not say the reason

for which fighting took place between them. He did not hear any hue

and cry while passing through the road.  

11. PW-5 Md. Abdul Kalam, another independent witness, has stated

that for about one year after accused Abdul Faruk married Ambia both

of  them  lived  peacefully  but  thereafter  quarrel  used  to  take  place

between both of them and he had heard about the said fact and at

present,  Ambia  is  residing  in  the  house  of  her  father.  In  his  cross-

examination,  he  has  stated  that  he  could  not  say  for  what  reason

quarrel took place between Ambia and Abdul Faruk.

12. PW-6 Md. Nurul Hoque, another maternal uncle of accused Abdul

Faruk,  has stated that for about 1½ year the marriage life  of accused
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Abdul  Faruk  and  victim  Ambia  had  been  peaceful  conjugal  life  but

thereafter he heard from the father of Ambia that quarrel used to take

place between Abdul Faruk and Ambia. He has further stated that while

Iman Ali, father of Ambia was taking her to hospital at that time he told

him that accused Abdul Faruk had physically assaulted Ambia. In his

cross-examination,  he  has  stated  that  he  did  not  see  the  physical

fighting  between Abdul  Faruk  and Ambia  and he  could  not  say  the

reason for which the fighting took place between them.

13. PW-7 Md. Abdul Jalil,  another independent witness, has stated

that Abdul Faruk and Ambia got married about 3/4 years back as per

their  religion and after the marriage both of them lived together as

husband and wife. On day while he was returning from morning walk

and reached near the house of the accused he saw people assembled

their  and  on  asking  he  came  to  know  that   a  quarrel  took  place

between Abdul Faruk and his wife Ambia.

14. PW-8 Inspector Mahidhar Taye, Investigating Officer, has stated

that  during  investigation  SI  Babul  Borah  examined  informant/victim

Ambia  Begum  at  the  police  station  itself  and  sent  her  to  North

Lakhimpur Civil Hospital for her medical examination, visited the place

of occurrence and prepared a rough sketch map of the same and also

examined the witnesses found at and around the place of occurrence

and recorded their statements, forwarded victim Ambia Begum to the

Court  for recording her statement u/s 164, Cr.P.C.  and collected the

medical report of the victim. He has further stated that in the mean

time on the expiry of SI Babul Borah, O/C of the North Lakhimpur Police

Station entrusted him with the investigation of the case. Thereafter,

accused persons Abdul Faruk, Abdul Kadir, Rabia Khatun, Rahila Begum

and  Halima  Khatun  appeared  before  the  police  station  with  the

anticipatory  bail  granted by the Hon'ble  Gauhati  High Court  and as

such  after  interrogating  them,  he  recorded  their  statements  and

allowed them to go on bail. Thereafter, on the being satisfied with the

investigation conducted by SI Babul Borah, he submitted charge sheet

against  Abul  Faruk,  Abdul  Kadir,  Rabia  Khatun,  Rahila  Begum  and

Halima Khatun under section 498-A/34 of the Indian Penal Code R/W

section 3/4 Dowry (Prohibition) Act.
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APPRECIATION OF EVIDENCE

15. PW-2 Dr. Bhupen Saikia, Medical Officer, examined victim Ambia

Begum at 7 PM on 17.1.2015 with a history of alleged assault with stick

on 16.01.2015 at 9:00 AM by her husband, mother-in-law, father-in-law,

and sister-in-law and found (1) Bruise over left shoulder, size 2 cm x 6

cm. (2) Bruise over left shoulder, size 2 cm x 4 cm. (3) Bruise over left

arm, size 2 cm x 3 cm (4) Bruise over back of chest (left), size 2½ cm x

7 cm, (5) Bruise over back of chest (right), size 1 ½ cm x 8 cm (6)

Bruise over lateral aspect of left thigh, size 2 ½ cm x 3 cm and (7)

Bruise over right buttock, size 2 ½ cm x 3 cm. According to him the

above injuries were simple in nature and caused by blunt weapon and

some of the injuries were fresh and some were more than 24 hours old.

He opined that such injuries may be caused by hitting with a stick.

16. The testimony of  the PW2 Medical  Officer indeed justifies the

fact that victim Ambia Begum had sustained injuries in her person in

between the period 14.1.2015 and 17.1.2015. Now let me see how she

has  sustained  those  injuries.  As  per  the  testimony  of  victim Ambia

Begum (PW-1) since after two months of her marriage with accused

Abdul  Faruk,  she  was  subjected  to  physical  torture  for  demand  of

money.  Accused  Abdul  Faruk  used  to  assault  her  physically  and  to

demand an amount of Rs. 1,50,00/- (rupees one lakh fifty thousand)

from her, and consequently somehow her father managed to gave a

sum of Rs. 50,000/- to accused Abdul Faruk but after some days he

again demanded balance sum of Rs. 1,00,000/- from her father,  but

since  she  could  not  meet  the  demand,  accused  Abdul  Faruk  again

assaulted her and drove her out of his house and laid her on the road

in  unconscious  state.  The  villagers  informed her  parents  about  this

occurrence and her parents came and recovered her. She has further

stated  that  accused  Abdul  Faruk  and  his  mother  (accused  Halima

Khatun)  also  assaulted  her.  Accused  Abdul  Faruk's  step-mother

(accused  Rabia  Begum) and sister  (accused Rahila  Begum) used to

incite/instigate accused Abdul Faruk against her. She has further stated

that  her  husband  used  to  come  home  by  consuming  liquor  and

assaulted her kicking, punching and by beating with stick and sandal.

According to her, she lodged the FIR on the very same day she had
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come  to  her  parent's  house.  She  admitted  to  have  been  living

separately from her in-laws after about 2/3 months of their marriage.

The  marriage  of  accused  Rahila  Khatun,  the  elder  sister  of  her

husband, had taken place before her marriage. The matrimonial house

of Rahila Khatun is at a walking distance from the house of her in-laws.

She admitted to have not mentioned in the ejahar, on which date her

husband demanded Rs.  1,50,000/-  (Rupees  one  lakh  fifty  thousand)

from her and on which date she had brought Rs. 50,000/- (Rupees fifty

thousand) from her father's house and gave it to her husband.  

17. PW-3 Md. Nurul Amin, is maternal uncle of accused Abdul Faruk,

who  has  stated  that  after  about  one  year  of  marriage  with  Ambia

Begum accused  Abdul  Faruk  used  to  quarrel  with  her  and  accused

Abdul  Faruk  used  to  assault  Ambia  and even assaulted  by  bamboo

stick. But he averred to have not known the reason of the quarrel. PW-4

Md. Jainal Uddin, an independent witness, has corroborated PW-3 by

stating that  quarrel  used to take place between them and one day

while he was going by pulling his 'Thela' (pull-cart) he saw that both of

them quarreling with each other and  accused Abdul Faruk physically

assaulting  Ambia.  PW-5  Md.  Abdul  Kalam,  another  independent

witness,  has corroborated both PW-3 and 4 by averring that quarrel

used to take place between both of them. But none of them knew the

reason for which quarrel used to take place between Ambia and Abdul

Faruk. PW-6 Md. Nurul Hoque, another maternal uncle of accused Abdul

Faruk,   has  subscribed  to  the  fact  that  after  about  1½  year  the

marriage  life   of  accused  Abdul  Faruk  and  victim  Ambia  had  been

peaceful but thereafter he heard from the father of Ambia that quarrel

used to take place between Abdul Faruk and Ambia.  He has further

stated that while Iman Ali, father of Ambia was taking her to hospital at

that  time  he  told  him  that  accused  Abdul  Faruk  had  physically

assaulted  Ambia.  He is  also  not  aware  of  the reason  for  which the

fighting  took  place  between  them.  PW-7  Md.  Abdul  Jalil,  another

independent witness,  has stated that on the day of the occurrence

while he was returning from morning walk and reached near the house

of the accused he saw people assembled there and on asking he came

to know that  a quarrel took place between Abdul Faruk and his wife

Ambia.
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18. So from the above assertion of the PWs it has become clear that

accused Abdul  Farul  used to beat  Ambia Begum and sometimes by

bamboo stick.  Thus it  lend force to the Ext.3 Injury Report  and the

assertion of PW-2 Medical Officer that the assault was caused by stick.

Ext.3  shows  bruise  in  the  shoulder,  arm,  back  of  chest,  thigh  and

buttocks of victim Ambia Begum and although the injuries are simple

but indeed it shows that brutality of the assault. The injury may not be

grievous but the mode of  assault  is  grave.  PW-1 Ambia Begum has

stated that she was beaten by her husband and laid on the road in a

critical condition. She has admitted in cross-examination that she left

the house of her husband at 9 AM on 14.1.2015 and since then she

never  returned  there.  But  in  Ext.1  Ejahar  it  is  reflected  that  on

17.1.2015 i.e. on the day of filing of the Ejahar and on the previous day

too she was beaten by co-accused persons. Since, she left the house of

her husband on 14.1.2015 for good, as such her assertion that she was

assaulted by co-accused on 16.1.2015 and 17.1.2015 is found to be not

believable. Moreover,  PW-3 Nurul  Amin, PW-6 Nurul  Haque (uncle of

accused Abdul  Faruk) and PW-4 Jainal  Uddin and PW-5 Abdul Kalam

(independent witnesses) have implicated accused Abdul Faruk as the

assailant  but  have  categorically  stated  that  other  accused  did  not

assault  her.  So,  I  am of  the conclusive opinion that  it  was accused

Abdul Faruk only who had caused the grave injuries in the person of

victim Ambia Begum. 

19. No  other  witnesses  could  utter  the  reason  for  which  victim

Ambia Begum was being beaten by accused Abdul Faruk, but victim

PW-1 Ambia Begum has averred that accused Abdul Faruk demanded

an amount of Rs. 1,50,000/- from her to be brought from her father, of

which she could only fetch Rs. 50,000/- and because of these inability

she  was  being  beaten  by  accused  Abdul  Faruk.  This  fact  has  the

corroboration both in Ext.1 FIR and Ext.2 statement under section 164

Cr.P.C.  Now the  question  that  need  to  be  answered  is  whether  the

version of victim Ambia Begum is believable given the fact that other

witnesses did not state the reason for her assault and that accused

exaggerated her version in implicating other accused persons in this

case. To answer this question, I would focus on the severity in which

the victim had been beaten up by her husband. Moreoever, PW-3 Nurul
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Amin,  PW-4 Jainal  Uddin,  PW-5 Abdul  Kalam and PW-6 Nurul  Haque

have vouched the fact narrated by victim, that after a brief period of

matrimonial peace between Abdul Faruk and Ambia Begum after their

marriage,  accused had repeatedly fight with her and it  thereby lent

force to the fact that the torture meted out to victim Ambia is not a one

off  a  incident  but  a  recurrent  phenomena.  A  bucolic  women  who

remains under constant threat of being assaulted every time by none

other than the person to whom she came with millions of dreams of

love,  affection,  safety  and  security  and  when  such  dreams  gets

shattered and  transmute into constant fear for life, and the saviour

turns into predator, in such a dire strait it will by fallacy in the eye of

justice to weigh her version in golden scale. In the instant case, the

defence side has not winched forth a single ground to disbelieve the

version  of  victim  that  she  was  not  harassed  by  her  husband  for

demand for Rs. 150000/- and to this point the lone testimony of victim

although  not  being  corroborated  by  other  PWs,  in  my  reasonable

opinion   does  not  shake  her  credence.  As  per  the  version  of  PW-1

Amiba Begum, accused Abdul Faruk demanded Rs. 150000/- (one lakh

fifity thousand only) but has not specified the cause of this demand i.e.

whether it was for dowry or for other reason. But it has impeccably

proved that accused Abdul Faruk demanded Rs. 150000/- (Rupees one

lakh  fifty  thousand  only)  from  Ambia  Begum  and  because  of  non-

fulfilment of this monetary demand accused Abdul Faruk had severally

beaten her up and ousted her from her matrimonial house. Thus, it has

been conclusively established that the victim had been subjected to

cruelty continuously/ persistently and also in close proximity of time of

lodging of the complaint. So, I am of the reasonable opinion that the

prosecution has able to bring home the charge under section 498-A IPC

against accused Abdul Faruk only and accordingly he stands convicted

under section 498-A IPC.

DISCUSSION  ON  GRANTING  BENEFIT  OF  PROBATION  TO

CONVICT:

20. From  the  evidentiary  facts  revealed  from  the  testimonies  of

witnesses it is luculent that accused Abdul Faruk severely beat up his

wife Ambia Begum and laid her on the road in a critical condition and
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from there her father recovered her. It is no denying a fact that crime

against women is on the rise of society whereas the relief that they get

from the forum of justice is very dismal. In such a scenario if convicts

of such heinous crime is given the benefit of probation, it will tatter the

social fabric. As such for the aforesaid reason, I am inclined not to give

the  benefit  of  probation  to  accused  under  section  3  or  4  of  the

Probation of Offenders Act, 19858 to the convict.

SENTENCE HEARING: 

21. Convict Abdul Faruk is heard on the point of sentence where he

has stated that he has his parents and a younger brother and he is

running his family by driving passenger Magic vehicle and he is the

sole  bread-winner  of  his  family  and  if  he  is  sent  to  jail  his  family

members will be in dire strait. So, he asks for forgiveness from the case

reiterating his innocence in this case.

22. I have given anxious consideration to the grounds on which he

beg leniency in his sentence and also heard Ld. Addl. P.P. as well as Ld.

Defence  Counsel.  Considering  the  gravity  of  the  offence  and  other

factual  circumstances  regarding  the  offence  as  well  as  the  socio-

economic  and family  background of  the convict,  I  hereby order  the

following sentence for the convict.

O R D E R

23. In view of the above discussion, I hereby convict Abdul Faruk u/s

498-A IPC but he is acquitted of the charge under section 3 or 4 of the

Dowry  (Prohibition)  Act,  1961.  He  is  sentenced to  undergo rigorous

imprisonment for 6(six) months under section 498-A IPC and to pay a

fine of Rs. 5000/- (Rupees five thousand only), in default of payment of

fine he shall suffer simple imprisonment for a further period of 1(one)

month. The period of detention already undergone by the accused shall

be set off. The amount of fine, if so realised, from the convict shall be

paid  in  full  to  victim  Musstt  Ambia  Begum as  compensation  under

section 357 Cr.P.C. 
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24. Convict shall be taken into custody at once. Furnish a copy of the

judgment free of cost to convict Abdul Faruk.

25. Accused  persons  Md.  Abdul  Kadir,  Musstt.  Halima  Khatun,

Musstt. Rabia Khatun and Musstt. Rahila Beguma are held not guilty of

the offence punishable u/s 498-A, IPC R/W section 3/4 of the Dowry

(Prohibition)  Act  and as such they are  acquitted from the aforesaid

section of law and set at liberty forthwith.

26. Judgment  is  delivered  and  operative  part  of  the  same  is

pronounced in the open Court and thereafter given under my hand and

the seal of this Court on this the 28th day of June, 2019.           
 

                                                                         

                                                                         (Shri Narayan Kuri)
                   Chief Judicial Magistrate,

                                     Lakhimpur, North Lakhimpur
Dictated and Corrected by me:

  (Shri Narayan Kuri)
 Chief Judicial Magistrate,                       
Lakhimpur, North Lakhimpur

Continued ….... Appendix

Page 13 of 14



G.R. 128/2015

14

A  P  P  E  N  D  I  X

WITNESSES FROM THE PROSECUTION SIDE

Musstt. Ambia Begum (PW-1)

Dr. Bhupen Saikia (PW-2)

Md. Nurul Amin (PW-3)

Md. Jainal Uddin (PW-4)

Md. Abdul Kalam (PW-5)

Md. Nurul Hoque (PW-6)

Md. Abdul Jalil (PW-7)

Inspector Mahidhar Taye (PW-8)

PROSECUTION EXHIBIT

Ejahar (Ext-1) 

Statement of PW-1 recorded u/s 164, Cr.P.C (Ext-2)

Injury certificate (Ext-3)

Rough sketch map (Ext-4)

Charge-sheet (Ext-5)

WITNESSES FROM THE DEFENCE SIDE

Nil

DEFENCE EXHIBIT

Nil 

                                         
 (Shri Narayan Kuri)

                   Chief Judicial Magistrate,
                                     Lakhimpur, North Lakhimpur

                   Transcribed and typed by me:
Narayan Chetri, Stenographer          
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